- . HIGH COURT OF CHHATTISGARH, BILASPUR
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Copy of the High Court of Chhattisgarh (Designation of Senior Advocate) Rules, 2025 be forwarded to :-
i Jeint Registrar-com-PP.S. to Hon'ble the Chief Justce, High Court of Chhattisgarh, Bilaspur for information of his

" Lordship. ) . : )

2, Pﬁv;te Secretary 1o Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of Chhattisgarh, Bilaspur for informetion of his
Lordship. : . , ’ : :

3. Private Secretary to Hon’ble Mr. Justice Sarjay S. Agrawel, High Court of Chhattisgarh, Bilaspur for information of his
Lordship. . 3 . I

4. Private Secretary to Hon’ble Mr. Justice Parth Prateem Sahm, High Court of Chhattisgarh, Bilaspur for information of his
Lordship. - . - g

5. . Private Secretary 1o Hon’ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information of her
Ladyship. . =) : :

6. E;-ivaxe Secretary to Hon’ble Mr. Justice Narendra Kumes Vyas, High Court of Chhattisgarh, Bilaspur for information of

) is Lordship. i, .

7. Private Secretary to Hon'ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhartisgarh, Bilaspur for
information of his Lordship. ‘ -

8. Private Secretary o Hon’ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. : :

9. Private Secretary 1o Hon’ble M. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. ] ' )

10. Private Secretary to Hon'ble Mr. Tustice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for information of

) his Lordship. = '
11. Private Secretary to Hon'ble Mr. Justice Radhakishan Agrawel, High Ceurt of Chhattisgarh, Bilaspur for information of
) his Lordship. X ' 2

12 Private Secretary to Hon’hle Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. y - .

13. Private Secretary to Hon’ble Mr. Justice Ravindra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for information’
of his Lordship. . ) ’ )

14. . Private Secretary 10 Hon’ble Mr. Justice Arvind Kumar Verma, High Court of Chhattisgarh, Bilaspur for information of

. his Lordship. x : .

15. Private Secretary to Hon’ble M Justice Bibhuo Datia Garn, High Cotrt of Chhartisgarh, Bilaspur for information of his
Lordship. e -

16. Private Secretary to Hon’ble Mr. Justice Amitendra Kishore Prasad, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. o LI

17. Private Secretary 1o the Registrar General, High Court of Chhattisgarh, Bilaspur for information. p
18. Stenp to Registrar (Vigilance and J&E/ fudicial/ S&A Cell/ Computerization/ Establishment) High Court of Chhattisgarh,

Bilaspur for information.

19. ' Director, Chihattisgzrh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information. )

20. Principal Secretary, Law & Legislative Affairs ‘Department, Government of Chhartisgarh, Mantralaya, Mahanadi
Bhawan, Atel Nagar, Nava Raipur (Chhattisgarh). '

21. Advocate General, High Counxt of Chhattisgark, Bilaspur.for information. ™

99.-  Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information.

23. President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information.

24. The Principal District & Sessions Judge, Bastar at Jegdalpur! Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Dakshin
Bastar at Dantewara/ Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Uttar Bastar (Kanker)
/Koriya (Bailnmﬁ:puf)/ Jashptr/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sargnja at Ambikapur/ Baloda-Bazay/ Mungeli/
Balrampur at Ramanujganj for information. : . _

25. The Principal Jadge/Tudge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarhy Raipr/ Rajnandgaon/ Janjgir-
Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham {Kawardha)/ Uttar Bastar (Kanker)/ Koriya (Baikunthpur)/
Jashpw/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazay/ Mungeliy Dantewada for
information. g : ’

26. Commercial Court, Sector-19, Katara Bhantha, Naya Raipur, C.G. 492101 for information.

27. The President, Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur with & request 1¢ circulate all the
Presiding Officers of the Labeur Courts for information. . :

28, Registrar Ministerial (C.S.J.A/Vigilance and I&E), High Court of Chhattisgarh; Bilaspur for information.

29, Additional Registrar (Judicial/ HCLSC/ Adm.), High Court of Chhzutisgarh, Bilaspur for information.

30. Al Joint Registrar, High Court of Ckhattisgarh, Bilaspur for information. -

31 Officer on Special Duty—cum—Céntra_i Project Coordinator, E-Courts Missioti Mode Project, High Court of Chhattisgarh.
for information. ' ; .

32, All Additional Regisirar (M), High Court of Chhattisgarh, Bilaspur for information. : .

33. Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for information.

34. | All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information. :

3at. Library, High Court of Chhattisgarh, Bilaspur for information.

36. _ Court Manager, High Court of Chhattisgarh, Bilaspur for information. :

.VB?:.”" In-Charge, NIC High Court Computer Cell, High Comt of Chhattisgarh, Bilaspur with a direction to npload in the

: ‘official web-site of this High Court. 4 :

38. .  Deputy Controller, Government Regional Press, Behind Indravati Bhawan, Amenities Block, Atal Nagar, Nava Raipur
(C.G.) with a requestto publish it in the forthcoming issue of Chiatiisgarh extra-ordinary Gazette.

Gl=o X XX
(Maneesh Kumar Thakur)
Registrar General.




i,

HIGH COURT OF CHHATTISGARH, BILASPUR
NOTIFICATION

No. 16624 /Rules/2025 Dated | 2]0g]o02is™

In pursuance of the Judgment dated 13/05/2025 passed by Hon'ble
the Supreme Court of India in Criminal Appeal No. 865 of 2025, Jitender @
Kalla V/s State (Govt. of NCT ‘of Delhi) and Anr and in exercise of the powers
conferred by Article 227(2)(b) of Indian Constitution read with Sections 34(1)
and 16(2) of the Advocates Act, 1961 and in supersession of previous
notification No. 10151 dated 25/10/2018, the High Court of Chhattisgarh is
pleased to notify the Rules for Designation. of an Advocate as Senior Advocate
and the matters incidental thereto.

g o Short title, extent and Commencement :-

(i) These Rules shall be called "High Court of Chhattisgarh
(Designation of Senior Advocate) Rules, 2025".

(i) These Rules shall extend to the whole jurisdiction of the High Court
of Chhattisgarh.

(iii) These Rules shall come into force immediately.

2.  Definitions:- In these Rules, unless the context otherwise requires :-

(i) "Acting” means filling an appearance or any pleadings or
applications in any Court, Tribunal or Authority in India, or any act
(other than pleading) required or authorized by law to be done by a
party in such Court or Tribunal either in person or by his recognized
agent or by an advocate or attorney on his behalf;

(ii) “Advocate” means an advocate defined in the Advocates Act, 1961.

(iii) “Chief Justice” means the Chief Justice of the High Court of
Chhattisgarh and includes a Judge appointed under the Constitution
to perform the duties of Chief Justice.

(iv) "Judge" means the Judge of the High Court of Chhattisgarh.

(v) “Registrar General” means the Registrar General of the High
Court of Chhattisgarh.

(vi) “Full Court” means as defined in Rule 4(0) of High Court of
Chhattisgarh Rules, 2007.
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(vii) “High Court” means the High Court of Chhattisgarh.

(viii) “Roll” means the roll of Advocates prepared and maintained under
the Advocates Act, 1961.

(ix) “Permanent Secretariat” means the Secretariat established by the
Chief Justice of the High Court of Chhattisgarh for the purpose of
Designation of Senior Advocate.

(x) “Instructing Advocate” means an advocate other than a Senior
Advocate, who has been instructed by the party in the matter.

(xi) "State" means the State of Chhattisgarh.

(xii) "State Bar Council” means the Bar Council of the State of
Chhattisgarh and shall include the authority exercising such powers.

(xiii) “Tribunal” includes any authority or persons, legally authorized to
take evidence and before whom advocates are by or under any law
for the time being in force, entitled to practice.

Eligibility Conditions for Designation of Senior Advocates :-

An Advocate shall be eligible to be designated as a senior Advocate, if he/
she:

(i)  has a minimum standing of 10 years at the Bar ordinarily practicing
in the High Court of Chhattisgarh /District Judiciary/Specialized
Tribunals, preceding the date of consideration of his/her case for
designation as a Senior Advocate;

(i) has attained position of eminence at the Bar, rather has several

qualities of a professional viz. integrity, respect, confidence,
dependability, honesty, communication skills and commitment to

administration of justice and rule of law.

(ili) possesses ability, legal acumen, special knowledge or distinction.
and reputation achieved in practice of law, such as he/she is always
fair while conducting cases before the Courts and his/her behavior
with the Judges and other members of the Bar is respectful;

(iv) he/she maintains decorum while conducting cases before the Court;

(v)  he/she always acts first as an officer of the Court and, thereafter, a
mouthpiece of his/her client;

(vi) he/she follows the highest standards of professional etiquette and
ethics;

(vii) he/she acts as a mentor to the Junior Advocates;



3

(viii) he/she has participated in pro bono work;
(ix) he/she has not been convicted by a competent court of law and

should not have been punished for an offence involving moral
turpitude or contempt of court or should not have been punished by
the Bar Council of Chhattisgarh or by Bar Council of India for any
act of misconduct.

Explanation: An application by an Advocate mainly practicing
before the Trial Courts/District Judiciary and before Specialized
Tribunals and having gained domain expertise shall be considered
irrespective of his/her limited number of appearances before the
High Court. The High Court can call for the views of the Principal
District Judges or Heads of Tribunals on such applications.
Moreover, at the time of considerations, views of Administrative
Judge of concerned District can also be called for.

4, Motion for designation as Senior Advocate :-

(i)

(ii)

Applications/ nominations for designation of Senior Advocates will
be considered drawing a cut-off date till December 31* to be
processed in the first quarter of the next year and to be finalized.

Designation of an advocate as Senior Advocate by the High Court
of Chhattisgarh be considered on the written proposal made by :

(a) Full Court of the High Court of Chhéttisgarh; or

(b) Designation of an Advocate as Senior Advocate by the High
Court of Chhattisgarh may also be considered on the written
application of the Advocate concerned that shall be made, as
far as possible, in Form No. 1 of Appendix 'A’ appended to
these Rules.

() The practice of Advocates making applications for grant of

designation can continue as the act of making application can
be treated as consent of the Advocates concerned for

designation.

Provided that the Full Court may consider and confer
designation dehors an application in a deserving case.

(iii) Along with the proposal or application, as the case may be, the

Advocate concerned shall append his certificate that he has not
applied to any other High Court for being designated as Senior
Advocate and that his application has not been rejected by the
High Court within a period of two years prior to the date of the
proposal or application.
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5. Permanent Secretariat for Designation of Senior Advocate:-

@)

(i)

All the matters relating to designation of Senior Advocate in the
High Court of Chhattisgarh shall be dealt with by a permanent
Secretariat (to be known as “Secretariat for Designation of Senior

Advocate”) which will be headed by the Chief Justice.

The Secretary may issue such directions with approval of the Chief
Justice from time to time, as deemed necessary as regards
functioning of the Secretariat, including the manner in which, and
the sources from which, the necessary data and information are to
be collected, complied and presented.

6. Procedure for designation :-

)

(ii)

(iii)

(iv)

)

(vi)

(vii)

The designation of an Advocate as Senior Advocate by the High
Court of Chhattisgarh may be considered on a written application of
the concerned Advocate made in Form-1 of Appendix-'A" along
with relevant documents moved before a Permanent Secretariat.

The decision to confer designation shall be of Full-Court of High
Court of Chhattisgarh;

There shall be a Permanent Secretariat, the composition of which
will be decided by the Chief Justice;

The applications of all candidates found to be eligible by the
Permanent Secretariat along with relevant documents submitted by
the applicants shall be placed before the Full-Court.

The permanent Secretariat will publish the application/proposal for
designation of a particular Advocate as Senior Advocate in the
official website of High Court of Chhattisgarh, inviting the
suggestions/views of other stakeholders in the proposed designation
within such time as may be directed by the Committee.

After the data-base in terms of the above is complied and all such
information as may be obtained in respect of any particular
candidate is collected; and the suggestions/views of the other
stakeholders have been received, the permanent Secretariat shall put
up the case before the Full Court or Full House for scrutiny.

The process for designation of Senior Advocates shall be initiated at
least once in a year.

(viii) That it shall be the prerogative of the Full-Court, to decide the

-

number of successful applicants by taking into consideration
standing of an advocate at Bar, which means the position of
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(x)

D

eminence attained by an advocate at the Bar by virtue of his ability,
seniority, legal acumen and high ethical standards maintained by
him/her, both inside and outside the Court.

While considering the applications for designation of Senior
Advocate, the Full-Court shall make an endeavor to arrive at a
consensus. However, if a consensus on designation of Advocates is
not arrived at, the decision-making shall be by a democratic method

of voting. :

In case of voting, the decision shall be carried out by majority of
judges present and voting. However, in case of a tie, the Chief
Justice shall have the casting/ deciding vote.

Restriction on Senior Advocates :-

A Senior Advocate shall not :

)

(ii)
(iif)

(iv)

(V)
(vi)

File a Vakalatnama or memo of Appearance or act in any Court or
Tribunal;

Appear before a Court or Tribunal without an instructing advocate;

Accept instruction to draw pleadings or affidavits, advise on
evidence or do any drafting work of an analogous kind in any Court
or Tribunal or undertake conveyancing work of any kind
whatsoever. However, these prohibitions shall not extent to setting
any such matter as aforesaid in consultation with an instructing

advocate;

Accept directly from a party any brief or instructions to appear in
any Court or Tribunal,

Enter into direct professional correspondence with a litigant;

Be a standing counsel of any government, public sector
undertaking, institution or local or corporate body and if he holds
such a position, he shall resign or relinquish the same upon being
designated a senior advocate;

Provided that, for the purpose of this sub-rule, holding of the office

of the Advocate General (including Additional Advocate General, Deputy
Advocate General and Government Advocate), Attorney General,
Solicitor General or Additional Solicitor General shall no amount to being
a standing counsel.

Registration as senior Advocate :-
(1)

Upon furnishing of the Undertaking in the manner stated in Rule 7,
the name of advocate who has been designated as Senior Advocate,
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shall be entered in the register of Senior Advocates to be maintained
by the Permanent Secretariat. The order to this effect shall be issued
conferring such distinction on the Advocate, by the Registrar
General. The Advocate shall thereafter be addressed as "Senior
Advocate" of the High Court.

Upon an Advocate being designated as Senior Advocate, the
Registrar General shall communicate the same to the Supreme
Court of India and all the High Courts and Bar Council of India, the
State Bar Councils and Bar Associations of the State. The Registrar
General shall notify the same on the official website of the High

Court also.

9. Review and Recall :-

@)

(ii)
(iif)

(iv)

)

If it is found that any Senior Advocate has-
(a) committed any professional misconduct;
(b) shown intemperate behavior either inside or outside the Court;

(c) been found invariably negligent in discharge of professional
duties;
(d) been found by Bar Council of India or Bar Council of

Chhattisgarh or Bar Council of any other State to have
committed professional or other mis-conduct;

(e) been convicted of an offence involving moral turpitude or for
contempt of the court; and

(f) for any other reason lost the privilege to be a Senior Advocate,
for any/one or more of the foregoing reasons.

The name of such Senior Advocate will be placed before the Chief
Justice for recalling the designation.

On being satisfied that the matter should be further considered, the
Chief Justice shall refer the issue to the Full-Court.

If majority of the Judges present in the meeting are of the view that
the Senior Advocate has forfeited his/her privilege, the Full- Court
shall recall his/her designation as Senior Advocate. However, in
case of a tie, the Chief Justice shall have casting/deciding vote.

The Registrar General shall notify the decision to the Advocate and
to the Bar Council of Chhattisgarh and other concerned who shall
delete the name from the list of Senior Advocates maintained by
them in their respective registers.

Nothing contained in these Rules shall prevent an Advocate, who
has been designated by the High Court of Chhattisgarh as a Senior
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11.

12.

13.

14.

x

Advocate, from submitting an application to withdraw or recall
his/her designation as a Senior Advocate. In the event of such an
application addressed to the Permanent Secretariat being submitted,
the Permanent Secretariat shall place it before the Full-Court for
appropriate orders thereon.

(vii) The Registrar General shall notify the withdrawal of the designation
in official website of the High Court while communicating the same
to the concerned.

The name not to be reconsidered for next two years :-

If the name of an Advocate has been considered and not approved by the
Full Court, it shall not be reconsidered for next two years. '

Canvassing :-

Canvassing in any manner by a nominee/applicant for designation as
Senior Advocate shall disqualify him for being designated.

Rights and Privileges of the Senior Advocates :-

(i) The Senior Advocate shall have a preferential right of audience in
all Courts according to his/her seniority as such Advocate;

(i) The Senior Advocate shall be entitled to wear special robes meant
for Senior Advocates;

(iii) The Senior Advocate shall be entitled to such other rights and
privileges conferred by the practice of Senior Advocates under the

Advocates Act, 1961.

Interpretation :-

All the questions relating to the interpretation of these rules shall be
referred to the Chief justice whose decision thereon shall be final.

Repeal and Saving :-

All the previous Rules/Guidelines/Criteria governing designation of an
Advocate as a "Senior Advocate" made by the High Court of Chhattisgarh
with all amendments/modifications, are hereby repealed. However, this
shall not, by itself, invalidate the actions taken under the
superseded/repealed Rules/Guidelines/Criteria and all those actions are
saved under these Rules.
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FORMNO. 1
{Rule 4 (ii)(b)}

APPENDIX - A

], the undersigned Advocate, practicing in the State of Chhattisgarh,
submit my application for being designated as Senior Advocate and state my

Name of the Applicant

Educational Qualification

Date of Birth

Permanent Residential Address

and mobile number of the Advocate
Address of professional office
E-mail Address

Date of enrollment as an Advocate :
and where enrolled

Number in the roll of Advocates
maintained by the State Bar Council
and the date on which enrolled

Are you a member of any Association
of Lawyers? If so, give details
Number of years' practice (or judicial
service) and in which Court?

Have you specialized in any field of
law? If so, give details.

-Have you been a chamber junior to :

any lawyer? If so, furnish name of such
Lawyer/Lawyers and the period held as
such.

Are you in the panel or do you hold
any office under the State or Central
Government?

Reference to any important matter in
which you have appeared.

Have you had to your credit any
Journal? If so, give details.

Have you attended or participated in
any seminar/conference relating to law.
Are you connected with any faculty of:
law? If so, give details.

Has any application designation as :
Senior Advocate been made to the
High Court of Chhattisgarh or any
other Court before? If so, with what
result?

Are you ordinarily practicing within
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the jurisdiction of the High Court of
Chhattisgarh?

Other information/particulars, if any,
including, reported cases, legal aid
work/publication etc.

CONSENT

I, , Advocate, do hereby consent
to be designated as a Senior Advocate in terms of Section 16(2) of the
Advocates Act, 1961 and agree and undertake to abide by all laws, rules,
regulations and norms as are for the time being in force or which may be
prescribed hereafter for this purpose.

Place:

Date:

SIGNATURE

By order of Hon'ble the High Court

(Maneesh Kumar Thakur)
Registrar General



